C ENTRAL ADM INISTRATIVE TRIBUNAL
- ERNAKULAM BENCH

0.5,163 of 1994
Tuesday this the 25th day of January, 1994

CORAM |
The Hon'ble Mr.Justice Chettur Smkaran Nair, Vice Chairman
The Hon'ble Mr.'P.V.Venkatakrishnm,Administrative Member
M.P. Suma (Ex-Checker)
Office of the Regional
Deputy Director of Census, :
Thiruvananthapuram, es e Applicant
(By Advocate Mr,V.R.Ramachandran Nair)
Vse

1. Union of India represert ed by

. the Registrar General of India.

2/A Mansingh Road,
Nesw Delhio

2. The Directer of Census Operations,
o V'J.‘hiruvananthapuram.&

3. The Regional Deputy Director of
Census Operations. Thlmvananthapuram. ee+sRespondent =

'(e_y Advocate Mr, Kodoth Sreedharan, ACGSC)
ORDER

CHETTUR SAV KARAN NAIR(J), VICE CHAIRMAN.

Appl‘icant co_mplains that her juniors are
reengaged while she is not. We find that she has
raisverdl her grievances in@hnexure.A’? representat;.ion
penaix;xg congideration before second respondent, We
dire_ci: second respo'ndent to consider Annexure. A7 on.
merits, pass a reasonéd order and communicate the .

same to applicant within six weeks from todaye.
2¢ - Application is disposed of. No costs.
- Dated 25th January, 1993.
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PoV.VENKATAKRISHNAN CHETTUR SANKARAN NAIR(J)
ADMINISTRATIVE MEMBER ‘ ~ VICE CHAIRMAN
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